
BEFORE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI. 

M.A.No.05 of 2023 

In 

O.A.No.208 OF 2021 (SZ) 

 

 

Srikanth Madhyastha 

 

…Applicant 

 

-Vs- 

The District Collector 

…Respondents 

 

INDEX 

S.NO.  DESCRIPTION PAGE 

NO. 

 1. AFFIDAVIT OF THE SENIOR ENVIRONMENTAL OFFICER – 

KARNATAKA STATE POLLUTION CONTROL BOARD 
1 

 

2. LETTER OF REGIONAL DIRECTOR  DATED 05.04.2023 IS 

ENCLOSED AS ANNEXURE - 1 
     4 

3. INSPECTION REPORT DATED 20.07.2023 IS ENCLOSED AS 

ANNEXURE -2 & 3 
7 

4. CRZ MAP ARE ENCLOSED AS ANNEXURE – 4  13 

5. TRANSLATION OF THE LETTER OF REGIONAL DIRECTOR  

DATED 05.04.2023 
14 

6. ADDITIONAL DOCUMENT – COPY OF THE CONSENT TO 

OPERATE  
20 

Dated at Chennai on this the 18th day of February, 2024 

 

M.R.GOKUL KRISHNAN 

COUNSEL FOR THE 5TH RESPONDENT 
(KSPCB) 



 

 

 



1



04

2



3



4



5



6



7



8



9



10



11



12



13



   

  

      English true translation of Annexure - 1. 

             GOVERNMENT OF KARNATAKA 

E-mail: udupi3crz@gmail.com                 Tel/Fax: 0820-2574848 

 
OFFICE OF THE REGIONAL DIRECTOR (ENVIRONMENT), FIRST 

FLOOR, ‘C’ BLOCK, “RAJATADRI”, 

MANIPAL, UDUPI-571604 

 
No.PraNiPa/ViVa/Doorarji 08/2016-17/08    Dated:05.04.2023 
 

To: 
 

The Prl. Secretary to Government 

(Ecology and Environment), 

Forest, Ecology and Environment Department, 
Bengaluru. 
 
 

Sir, 
 

  Sub: Unauthorized functioning of M/s. Yashaswini   
  Fisheries Unit – reg. 
 

  Ref: 1. Proceedings dated 05.04.2021 of the District   
      Coastal Zone Management Committee. 
 

   2. This office letter No.PraNiPa/ViVa/Doorarji/   

      2016-17 dated 20.04.2021. 
 

   3. Proceedings dated 14.03.2022 of the    
      Karnataka State Coastal Zone Management   

      Authority. 
 

   4. Order dated 29.09.2022 of the National Green   

     Tribunal, Southern Zone, Chennai passed in    

     Original Application No.208/2021 (SZ). 
 

   5. Government Letter No.APaJi 159 CRZ 2019   
      dated 02.06.2022. 
 

  6. Government Letter No.APaJi 159 CRZ 2019   

      dated 20.12.2022. 
 

****** 
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 With reference to the above subject, in the background of 

M/s. Yashaswini Fisheries, Hangarakatte, Balkudru, 

Bramhavara Taluk, Udupi District running a Fish Processing 

Unit in Sy.No. 71/6, 72/3 and 72/21B of Balkudru Village in 

violation of the Notification of the Coastal Regulation Zone, a 

notice was issued under Section 5 of the Environment 

Protection Act, 1986.  The violators have submitted their 

explanation to the said notice.  Accordingly, vide letter at 

reference (6) above, it has been directed to examine the said 

explanation and to submit a report thereof.   

 

 Accordingly, when a spot inspection was conducted on 

04.02.2023 with regard to the explanation submitted by the 

violators, the following aspects have been observed. 

 

 It is learnt that the said violators belong to the local fishing 

community and have been into fishing occupation since a 

long time. 

 

 The information with regard to the Fish Processing Unit they 

are having in Sy. No. 71 and 72 of Balkudru Village as per the 

Coastal Regulation Zone Notification 2019 is given in the 

following table. 
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Sl. 
No. 

Building 
Details 

GPS Coordinates 

Category 

of Coastal 
Regulation 

Zone as 
per the 
Coastal 

Regulation 
Notificatio

n 2019 

Distance 
from 
HTL 

(Meters) 

Approxi
mate 

Extent 

Sy. 
No. 

1 Temporary 
Cement 
Sheet 
Roofing-1 
 

A.N13.44493°E74.70233° 
B.N13.44480°E74.70240° 
C.N13.44484°E74.70245° 
D.N13.44494°E74.70237° 

CRZ-III 
NDZ 

19 Mtrs 130 SqM 72 

2 Permanent 
Fish 
Cutting 
Building 
(within 50 
meters 
from the 
edge of the 
river) 
 

D.N13.44494°E74.70237° 
C.N13.44484°E74.70245° 
L.N13.44495°E74.70268° 

K.N13.44506°E74.70262° 

CRZ-III 
NDZ 

24 Mtrs 350 SqM 71 
& 
72 

3 Permanent 
Fish 
Cutting 
Building 
(outside 50 
meters 
from the 
edge of the 
river) 

 

 
K.N13.44506°E74.70262° 
L.N13.44495°E74.70268° 
H.N13.44514°E74.70284° 
G.N13.44514°E74.70281° 
F.N13.44509°E74.70272° 
E.N13.44515°E74.70269° 
 

 

Falls 
outside 

the limits 
of the 

Coastal 
Regulation

Zone 

50 Mtrs 240 SqM 71 

4 Temporary 
Cement 
Sheet 
Roofing-2 
 

E.N13.44515°E74.70269° 
F.N13.44509°E74.70272° 
G.N13.44514°E74.70281° 
H.N13.44514°E74.70284° 
I.N13.44517°E74.70297° 
J.N13.44528°E74.70289° 
 

 

Falls 
outside 

the limits 
of the 

Coastal 
Regulation

Zone 
 

63 Mtrs 318 SqM 72 

 No fish processing activity is seen at the violating building on 

the date of spot inspection. 

 

16



   

  

 At paragraph 15 of the order of the National Green Tribunal 

as at reference (4) above, it is recorded that the violators have 

stated that the said building is in existence since the year 

1986.  Further, it is recorded at paragraph 24 of the said 

order that there is reference in the letter dated 24.11.2004 of 

the Irody Gram Panchayat about a fish cutting industry being 

in existence in the said building and that the Karnataka State 

Pollution Control Board have informed that in the certified 

copy dated 26.10.2004 of the Industries Authority, there is 

building tax register for the year 1989-90 pertaining to the 

said building. 

 
 Besides, the violators have produced to this office the 

building register issued by the 5th Irody Gram Panchayat.  On 

the basis of the said documents, it is seen that the violating 

building was in existence during the year 1989-90. 

 
 Further, the violators have submitted the confirmation letter 

dated 24.11.2004 issued by the 5th Irody Gram Panchayat 

and although the then Secretary has confirmed in the said 

confirmation letter that one Smt. Kamala G. Panicker has 

been operating a fish processing unit in the said violating 

building bearing No.1-41 from 1989, no specific documents 

are available to the effect that fish processing activities are 

being carried out in the said building since prior to the year 

1990. 
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 Since it is found that the violators have been conducting fish 

processing activities in the said building by violating the 

Coastal Regulation Zone Notification 2011 and since the 

violators have not submitted any proper documents, a notice 

was issued to them and the matter was brought up before the 

District Coastal Zone Management Committee meeting held 

on 05.04.2021 and it was considered as a case of violation 

and submitted to the Karnataka State Coastal Zone 

Management Authority.  During that time, the range of the 

Coastal Regulation Zone was up to 100 meters from the edge 

of the river and the entire building comes within the range of 

the Coastal Management Zone. 

 
 In the explanation dated 20.10.2022 now submitted by the 

violators to the Government, they have stated that the said 

building is situated outside the range of the Coastal 

Regulation Zone as per the Coastal Regulation Zone 

Notification 2019.  However, as mentioned in the above table, 

the said building is situated partially within the range of the 

Coastal Regulation Zone as per the Coastal Regulation Zone 

Notification 2019 and partially outside its range.   

 

 Since the instant case has been registered as per the Coastal 

Regulation Zone Notification 2011 and even though it is 

stated in the confirmation letter dated 24.11.2004 issued by 

the 5th Irody Gram Panchayat that a fish processing unit was 

in operation at the violating building since prior to 1990, 

since no specific supporting documents are available in this 
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regard, it is hereby brought to your kind notice that nothing 

is found to the effect that fish processing activities were being 

carried out since prior to 1990. 

 

Encl: 

1. Copy of the Building Tax Register for the year 1989-90. 
 

2. Copy of the confirmation letter dated 24.11.2004 issued 

     by the 5th Irody Gram Panchayat. 
 

 

Yours faithfully, 
 

Sd/- 
(Sripathi B.S.) 

Regional Director (Environment), 

Udupi. 
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